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"1251 hrs,
PAPER LAID ON THE TABLE

Rueper (SecoNp AmEnoment) Runes

1985.

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): 1 beg to lay on the Table
a copy of the Rubber (Second Amend-
ment) Rules, 1965, published in Noti-
fication No. G.S.R. 1387 in Gazette of
India dated the 25th September, 1865,
under sub-section (3) of section 25 of
the Rubber Act, 1047. [Placed in
Library. See No. LT-5128/85].

1252 hre.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 15th November,
1665, will consist of:—

(1) Discussion on the present in-
ternational situstion and the policy of
the Government of India in relation
therelo on a motion to be moved by
the Minister of Externa) Affairs.

(2) Consideration of any item of
Government Business carried over
from today's Order Paper.

(8) Discussion on the Resolution
seeking dissolution of the Indian Cen=
tral Ollseeds Committee and the In-
dian Central Coconut Commitiee.

(4) Consideration and passing of
the Metal Corporation of India (Ae-
quisition of Undertaking) Bill, 1963

(5) Consideration of a motion for
reference of the Patents Bill, 1885 to
a Joint Committee of both Houses.

(B8) Discussion on the Annual Re-
port of the Life Insurance Corpora-
tion of India for the year ended 3lst
March, 1964, on a motion to be moved
by Dr. L. M. Singhvi on Thursday.
the 18th November, 1965 at 3 P.M.
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Mr. Speaker: I would request hom
members just io mention the itesss
which they want to be discussed and
not make speeches.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Permit me to remind you,
Sir, that in the last seasion you had
admitted a motion tabled by my col-
league, Shri Dwivedy and myself
about the Central Vigilance Commis-
sion’s first annual report. I would
like that the matter may be taken up

Mr. Speaker; Has a fresh notice
been given?

Shri Hari Vishnu Kamath: We
will give it.

Shri E. Ramanathan Cheltiar

(Karur): On a point of order, Sir.
The Business Advisory Committee is
composed of representatives of all
parties in this House and they take a
decision. But every Friday when the
Minister of Parliamentary Affsirs
announces the business for the coming
week, about half an hour to 45 mimm-
tes is taken up by those very repre-
sentatives of parties who are members
of the BAC, thus wasting the time of
the House,

Mr. Speaker: The two things are
distinguishable, The Busi Advi-
sory Committee has to allot time for
those items that are brought before
that committee by the Government.
Only time has to be allotted to those
items. But here I have allowed—of
course, if the House does not wank
this, we may revoke it; it is for the
House to decide—within pot half am
hour, which is too much, but not
more than 10 minutes. Perhaps it
might have happened that on some
day it took 45 minutes. But in future
1 would see that only 10 minutes are
taken and only the items may be men-
tioned about the subjects that they
want to be discussed or to be brought
up during the next week. That is
very limited.

Shri Harl Vishon Eamath: [ am
sorry my hon. friend who is otherwige
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Mr. Speaker: About that resolu-
tian, I have received notice from two
members and that resolution has been
selected as well.

Bhri Harl Vishnu Kamath: Then,
Sir, I would request the Minister of
Parliamentary Affairs that Govern-
ment should make up its mind very
early in this session as to what Bills
listed in the bulletin of October 22nd
they want to put through in this ses-
mion, so that the Business Advisory
Committee, yourself and the House
would decide once for all the time
needed for adequate  discussion of
those Bills.

Lastly, | may be permitted to sug-
gesl that in accordance with establish-
od parliamentary  practice and
recognised conventions, the minister
who led the delegation recently to the
Soviet Union should present a report
of a work and achievements of the
delegation to the House. I may be
permitted to make one or two brief
observations

Mr. Speaker: That it all; he has
said that, There need not be any ex-
planation or elaboration of it

Bhri Hari Vishno Eamath: [ am
sorry to say in this connection that
though he hes led it with such vigour
and encrgy, T have heard in the lobb-
ies and outside certain reporis which
<anse me mental uneasiness that in
the constitution and formation of the
delegation . ...

Mr. Speaker: [ had just made it
<lear that he can speak only about
the business that is to be brought
before the House. This time is allotted
s that members can point out what
other subjects they want to be discus-
sed and which have not been discu-
sed. This is not a point that would
be discussed in the House, unless there
is any other motion brought that this
might he discussed. Then ton, it will
have tn be considered whether it is
really desirable to discuss it at all,
or can be discussed at all.
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Shri Hari Vishnu Eamath: What

about the .-usenl.ntion of the report?

Mr, Speaker: The report goes to
the parliamentary committee.

Shri Hari Vishnu Kamath: The
Nagaland delegation's report was pre-
sented to the House

Mr. Speaker: That was a diffe-
rent delegation.

Shri Hari Vishnu Kamath: Was
this a parliamentary delegation or
not?

Mr. Speaker: [ do not know, 1

did not send it

Shri Hari Vishnu Kamath: The
Speaker, as the keystone of the par-
liamentary arch must be associated
with the formation of Parliamentary
delegations. -

Mr, Speaker: This i5 not the oeca-

sion Lo raise it
Shri Hari Vishou Kamath: I will
raise it on some other gecasion, then.

Shrimati Renu Chakravartty (Bar-
rackpore}: Is this important debate
on international affairs going to start
on Monday or later?

Shri Satya Narayan Sinha: On

Monday.
Mr, Speaker: Hon, members should
not take more than two minutes.

Shri Harl Vishou Kamath: Under
the rules it is five minutes

Mr. Speaker: Five minutes is too

much,

sl TTARAT  gww (ATTEET)
gargr ww v wnA "rare ® faasft
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Faw v~ Ay fagTar o fe

o



1609 B.OH.

[ aedww arex)
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8hri Hem Barua (Gauhatl): May
1 submit, Sir, that there should be a

separate debate on the Prime Minis-
fer's  statement on Indo-Pakistan re-

lations? ‘“Foreign affairs” would not
embrace that.

Mr, Bpeaker: It will embrace
everything.
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o W ot § e e
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“Beauty  provoketh  thieves
sconer than gold”.

Bhri Satya Narayan Sinha: Mr.
Speaker, 1 shal] now deal with the
points raised by hon. Members. About
the central Vigilance Commission you
have already said, Sir, that no notice
of any motion has been given by the
hon. Member. I do not know whether
any motion has been given. Bui, as
you have explained, there Is a sub-
committee which selects out of these
notices for 2§ hour discussions subjects
for discussion. We can only take one
motion each week. We consult the
Minister concerned and fix up the
date. According to the procedure, as
already announced, we will be taking
up one this week

az A v, firer ofy wrerfre ot
¥ wgr at T P Tl #1 e
aren fafeeee mrew & aoa foar oY
T w7 fr e froew s
wifgr Afwq Iv% aw gw AT A
fawrds qeargyd w4A F fod oy amt
9T gy ¥ arady oYt agw v &
wTy ag a1a & A vk f6 vy ghaw
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[Shri Satya Narayan Sinha]

fedz #t 9@ forr Jmm &1 394 ug
gEraferara 1 Y gaw § f

FET A

w1 AETAEIT TR
I A wvelt ¥

I 7 T

o Uadiaw oy ;. TEH A 74
aff Y a0

weqw g 0 AET

st mq femd (7)o weaw
wgra, 7 d=% %7 gt ! ugedt dzw
¥ oy & eaq Iefeqa a7 7

st wea averaw fay 0 § A oow
AT T T, AW LI § AT wEE
frftcema ¥ g9 TS AN R
qAAFEIWEE |
Shri Surendranath Dwivedy (Ken-

drapara): Can you refer to Rajya
Sabha proceedings?
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13.05 hrs

TAXATION LAWS (AMENDMENT
AND MISCELLANEOUS PROVI-
SIONS) BILL

The Minister of Planning (Shri B. R.
Bhagat); Mr. Speaker, Sir, I beg to
move*;

“That the Bill further to amend
the Incame-tax Act, 1961, the Es-
tate Duty Act, 1958, the Wealth-
tax Act, 1857, the Gift-tax Act,
1958 and to provide for exemp-
tion from tax in certain cases of
undisclosed income invested in
National Defence Gold Bonds,
1980 be taken into consideration.”

13.05} hrs.
[Mr. DEPUTY-SPEAKER in the Chair ]

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Sir, I rise to a point of order,

Mr. Deputy-Speaker: Let him finish
his speech and then the hon. Member
may raise his point of order.

Shri B. R. Bhagat: Sir, this is a short
Bill intended to replace the Taxation
Laws (Amendment and Miscellaneous
Provisions) Ordinance, 1965 which was
promulgated by the President on the
19th October, 1965

The circumstances which necessitat-
ed Jegislation by Ordinance have been
explained in a stat t circulated to
hon. Members, copies of which have
been placed on the Table of the House,
1 do not, therefore, propose to repeat
what is already contained therein and
shall only explain the provisions of
the Bill.
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Laws, etc. Bill 1616,
The isions of the Bill are all
designed give certain tux conces-

sions to persons investing in the
National Defence Gold Bonds, 1980 and
in the two series of National
Defence Loans, namely, 4f per cent
National Defence Loan, 1868 and 43
per cent National Defence Loan,
1972, which are currently on tap.
These tax concessions are felt to be
very essential for maximising invest-
ments in these Bonds and Loans. In
regard to investment in the National
Defence Loans, the Bill provides that
resident  individuals holding these
loans will be entitlegq to receive the
interest thercon without deduction of
income-tax at source at the time of
payment. Besides this facility to re-
sident individuals, investment in the
Nationa] Defence Loang by non-re-
sidents carries with it complete
exemption of the interest from in-
co tax. This fon is, however,
notl incorporated in the Bill ag it has
becn secured by the issue of a noti-
fication by the Government under the
powers derived from section 10(4) of
the Income-tax Act, 1861. That
section exemptgz non-residents from
tax on the interest on investments ap-
proved by Government and notified
by it. I need hardly state that the
favourable treatment to non-residents
is designed to encourage the flow of
funds from foreign countries into
India for investment in these loans,
and thereby to augment our foreign
exchange resources.

Sir, the recent aggression on our
territory by Pakistan and the continu-
ing threat to our national integrity
from that and other quarters and also
other developments have highlighted
the need for our being self-reliant to
a greater extent than before in the
twin spheres of defence and develop-
ment. For this purpose it is vital to
explore all avenues for wugmenting
our forelgn exchange resources. Hav-
ing regard to the massive proportions
of this problem In the context of the
present situation snd with the limita-

*Moved with the 1

dation of the President



